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THEHIGHCOURTOFKERALA
L KOCHI - 682 031
DATED- 15/12/2016

, OFFICIAL MEMORANDUM ,
Sub - Inter District/ Departmental transfer - vacancy of -
'~ Clerkin the Civil Judiclal Wing of Manjerl dlstrlct -
'  Regarding. -
Ref- 1.Letter No.Al-14/2016 dated 09/ 11/ 2016 of the
District Judge, Manjeri.
‘2. G.0.(P)36/91/P&ARD dated 02/ 12/1991
3. G.0.(MS) 4/61/PD dated 02/01/1961.

Cokkk

~ The undennentioned officers are mformed that the Dlstrict Judge,

‘Manjeri as per the letter cited has mported one vacancy of CIerk to be filled
up by way of Inter dnstnci;/departmental transfer They are, themfore,

‘ requested to obtam and forward the apphcations for transfer to the Civil

‘ .ludlclal Wing of Manjeri Dlstnct from eandldates who are ehgible to apply for |

the same in the Iight of the Govemment Order cited 2™ - The Dlstrlet .ludges

and Chiet Judicial ‘Magistrates shall invariagy verify _and _certify the
correctness of the service‘ rticulars submitted in the lications e ial

 with regard to the date of appointment as Clerk, actual qualifying period of
service as Clerk and total semce in all go_s_ts tggether in the distrlct e
~ They are further directed to give necaessary mstructions to all

conoemed on the following:- ‘ ; ' ' .

_ (1) The applwants shall expwss their mningness (duly countelsngned) to
 abide by the terms and conditions of the G 0. c|ted 3" in the event of their -
transfer. '

- (2) The applicants who received regular promotlons shall furnish a-

declaration to the effect that they agree, to be reverted to the entry post of
clerk in the event of thelr transfer and for l_lgguentnl re-fixation of thenr

' “Senior__Clerk duly countersigned by the District udgezchief Jugicia

Magistrate concerned.
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(3) The appllcants shquld have completed the quallfymg service for
seeking inter district transfer as prescribed in para 4 (1) of the G.O. cited 2™,
Period of service in other posts in Judicial Department in the present district

. can aiso be oonsrdered for this purpose. The period of leave under Appendix
Xli A and period of deputation in other distncts will not be reckoned as service_ :

for the purpose

) The applicants shall fumlsh their complete service detalls such as datev |
 of jormng in the Judicial Department and post, date of joining as Clerk, perlod" L
- of Leave Without Allowance under Appendix Xii A, period of deputation, period

of actual service in the present district etc. in the application '

(5) Subsequent request for cancellation of the sanctioned transfer shall not. =
be entertained except for compelling clrcumstances o :

- (6) The apphcetlons reoeived pnor to the date of this 0 ] wrll not be taken’
' into consnderatlon :

~ Incom ete applications and_ the a ications received in th
ourt after 30 0 7mll or t ed.

(ByOrder)
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| tb’l A
ASSistant Reglstrar
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All the District Judges (except the Distrlct Judge, Manjerl)
All the Chief Judicial Magistrates.

Copyto 1 The ict Judge Manjerl B k \ T
, _ .3 lT Section, ngh Court. (for publishing ln the ngh Court Web slte)




